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IN THE COURT OF SUB-DIVISIONAL JUDICIAL MAGISTRATE(S), 

SONITPUR, TEZPUR 

G.R CASE NO:- 1771/13 

Under section:- 506 I.P.C. 

           State 

            -VS- 

1) Shri Rohit Kumar Srimal. 

2) Shri Uzagar Srimal………...………accused. 

  

Present: - O. Mize, AJS. 

Counsel appeared:- 

For the prosecution:-L.Hazarika. 

For the defense: -A.K.Mahanta & A.Devi.  

Evidence recorded on: - 19.08.14, 14.05.15, 23.06.15 & 20.08.15. 

Argument heard on: - 31.08.15. 

Judgment delivered on: - 04.09.15. 

JUDGMENT 

                The prosecution’s case in brief is that, on 22.07.13 the informant Sri 

Subhash Ch. Saha lodged a FIR at Tezpur police station informing that, on 

25.05.12 to 08.01.13 accused Rohit Kumar Srimal & Uzagar Srimal took articles 

from his shop Biswanath Store worth Rs.17,60,433. But, the accused persons did 

not pay the aforesaid amount and threatened to kill him. 
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                The police registered the case and after investigation laid charge 

sheet u/s 406/420/506 I.P.C against accused Rohit Kumar Srimal & Uzagar 

Srimal. 

                The accused persons were summoned to stand trial and copies of 

relevant documents were furnished to the accused persons. The court found 

materials against the accused persons u/s 506 IPC and the offence being triable 

as per summon procedure, substance of accusation for the offence u/s 506 I.P.C 

had been explained to the accused persons. The accused persons pleaded not 

guilty and claimed to be tried. 

                Prosecution examined four witnesses and closed its evidence. The 

accused persons were examined u/s 313 Cr.P.C in which they pleaded their 

innocence. The defense’s side did not adduce evidence. 

                I have heard the argument of ld.counsel for the accused persons and 

also the ld.Asst.P.P for the state.                                    

POINT FOR DETERMINATION 

1.             Whether the accused persons had committed criminal intimidation and 

thereby committed an offence punishable u/s 506 IPC? 

DECISION WITH REASONS 

                I have gone through the entire evidence on record. Pw1- Shri Subash 

Ch. Saha is the complainant of this case. Pw1 has deposed that, he had instituted 

this case and he knows the accused persons. He has a shop/Biswanath store. 

The accused persons had taken articles from his shop worth Rs.17,60,433/-and 

when he asked them for the aforesaid amount, they abused him. The accused 

persons told him that, they had returned his money. The accused persons told 

him that, they will not pay any money and threatened him. 

Pw2- Shri Ratan Ghose has deposed that, she knows Pw1 and the 

accused persons. Pw1 has a wholesale shop. He used to visit the shop of Pw1. 

He does not know why Pw1 has instituted this case against the accused persons. 

Pw1 has further deposed that, he does not know anything about the incident. 
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Pw3- Shri Naru Saha has deposed that, he knows Pw1 and the 

accused persons. Pw1 gave articles from his shop to the accused persons for 

supply. But, he does not know about their transaction. Pw1 has instituted this 

case as the accused persons did not pay money to him by taking articles from his 

shop. 

It appears from the evidence of Pws that, Pw2 & Pw3 have not 

deposed about any threatening given by the accused persons to Pw1. 

Pw1(complainant) has also not deposed about threatening to kill him as he had 

stated in the Ext.1(FIR). Pw1 has merely deposed that, the accused persons had 

threatened him. Pw1 has not deposed about what threatening accused persons 

had given him.  

Ingredients of offence of ''criminal intimidation'' as defined in Section 

503 IPC and punishable under Section 506 IPC are as under:-  

1) Threatening a person with any injury;  

a) to his person, reputation or property; or  

b) to the person or reputation of any one in whom that person is interested.  

2) Threatening a person with injury;  

a) to cause alarm to that person, or   

b) to cause the person to do any act which he is not legally bound to do as the 
means of avoiding the execution of such threat, or  

c) to cause that person to omit to do any act which that person is legally entitled 
to do so as the means of avoiding the execution of such threat.  

In the present case, it is clear from the evidence of Pws that, the 

evidence of Pws does not in any manner satisfy the ingredients of section 506 

IPC.  The mere statement of Pw1 that, the accused persons had threatened him 

does not attract section 506 of IPC. It also appears that, there is no date of 

occurrence of threatening and Pw2 & Pw3 have also not deposed of about any 

threatening.  

http://indiankanoon.org/doc/878688/
http://indiankanoon.org/doc/878688/
http://indiankanoon.org/doc/878688/
http://indiankanoon.org/doc/180217/
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Thus, in the view of above findings, the prosecution has failed to 

prove the case against the accused persons. It is settled law that in a criminal 

trial the prosecution is required to prove its case beyond all reasonable doubt. 

So, accused persons are deserves for acquittal from this case.  

 ORDER  

                In the view of the above findings and decision, accused Rohit Kumar 

Srimal & Uzagar Srimal are acquitted from the charge u/s 506 I.P.C. Set them at 

their liberty forthwith. The seized article if any be given to its owner. The bail 

bond of the accused persons will remain in force for six months from today. 

         Given under the hand and seal of this court. 

                                                                                                     

                                                               Sub-divisional Judicial Magistrate(S),                                                                                        

                                                                                  Sonitpur, Tezpur 
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                                    APPENDIX 

Prosecution has examined the following witnesses:- 

Pw1- Shri Subash Ch. Saha. 

Pw2- Shri Ratan Ghose. 

Pw3- Shri Naru Saha. 

Pw4- Shri Atul Saikia. 

Prosecution has exhibited the following documents:- 

Ext.1- FIR. 

Ext.1(1)- signature of Pw1. 

Ext.2- seizure list. 

Ext.2(1)- signature of Pw1. 

Ext.2(2)- Signature of Pw4. 

Ext.-3- Sketch Map. 

Ext.3(1)- signature of Pw4. 

Ext.4- charge sheet. 

Ext.4(1)- signature of Pw4. 

M.Ext.1- ladger book of Biswanath store. 

M.Ext.2- is the credit memo. 

Defense side has not examined any witness. 

 


